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ORDER 
IA Nos. 872 & 899 of 2018 in Appeal No. 150 of 2018 

 (Delay in filing reply) 
 

        The learned counsels appearing for Respondent Nos. 5 & 2 submitted that 

there is a delay of 7 days and 15 days in filing the replies which have been 

explained satisfactorily and sufficient cause has been made in the accompanying 

affidavits along with applications respectively.  The same may kindly be accepted 

and delay in filing replies may kindly be condoned. 

Submissions made by the learned counsel appearing for the Respondent 

Nos. 6 & 2, as stated above, are placed on record. 

In the light of the submissions made by the learned counsel appearing for 

the Respondent Nos. 5 & 2 and after perusal of the applications explaining the 

delay in filing the replies, we find it satisfactory as sufficient cause has been 

made out.  The same are accepted and the delays in filing the replies are 

condoned.  IAs are allowed.  

 
APPEAL NO. 136 OF 2018 & IA NO. 625 OF 2018 & 
APPEAL NO. 150 OF  2018 & IA NO. 674 OF 2018  

  
 List this matter on 10.09.2018, as agreed by the learned counsel 

appearing for the Appellant and the Respondents.  In the meanwhile, the learned 

counsel appearing for both the parties are directed to file their respective replies/ 

rejoinder to the main appeal as well as on IAs for stay by 06.09.2018, after duly 

serving copy on the other side. 

The Respondent/MSEDCL is directed not to precipitate the matter till the 

next date of hearing.  

 
 
        (S. D. Dubey)     (Justice N. K. Patil) 
     Technical Member        Judicial Member  
Vt/js 

 


